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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 23 of 2004 (SZ)

In the matter of:
Tribunal on its own motion SUO MOTU
based on the news item in The Indian Express Dt. 03.11.2023
titled “Tamil Nadu Activities Allege drinking water
supplied from Madambakkam lake in Tambaram
contaminated with sewage, civic body disagrees”.

Versus

Tamil Nadu Pollution Control Board,
Through its Member Secretary
Chennai and Ors. .…Respondent(s)

MEMO FILED BY STANDING COUNSEL FOR GOVERNMENT OF TAMIL NADU

It is respectfully submitted as follows

1. The present Original Application pertains to the pollution in Madambakkam Lake.

2. During the last hearing held on 05.01.2026, the Hon’ble National Green Tribunal (Southern
Zone) directed the Standing Counsel For Government of Tamil Nadu to Furnish the GO copy.

9. The Solid Waste Management bye-laws, 2019, issued by the Greater Chennai

Corporation, refer to G.O. (2D) No. 9, Municipal Administration and Water Supply (MC.1)

Department, dated 10.01.2020. Whether the CMDA has issued similar bye laws based on the same

requires verification.

10. Therefore, we direct the learned counsel appearing for the State Government to

produce the above-referred G.O. and the notification issued to all the plan approval authorities.
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The following Documents are Enclosed for the Tribunal’s Perusal

1. Copy of GO(2D) No 09, Municipal Administration & Water Supply(MC.I) Department,
dated 10.01.2020.

Dr. D. Shanmuganathan

Standing Counsel

Government of Tamil Nadu

National Green Tribunal

Southern Zone
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